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DATE OF DECISION AP,S 	- 

Petitioner 

Advocate for flie Petitionerts). 

Versus 
Chief Personnel Officer, S.C.Rly, 

* 
	 - 	Respondent 

	

-k4paLJao— 	 Advocate for the Responuetu(s) 

CORAM 

The Hon'ble Mr 
	R .8 AXASUB RAMAN IAN, HEr'S ER (&ThIN.) 

The Hon'ble Mr. 
	T • CHANDRASEKI-IARA REDDY, MEMB ER (JUD L.) 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 
MOIPRRrn)-12 CATrn6-3.12-86---J 5.000 

(HRBS) 
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IN THE CENTRAL WMINISTRATIVE TRIBUNALs HYDERAB?D BENCH 

AT HYDERABD 

O.A.No.358/91 	 Date of Orders 30,4.92 

BETEEN s 

H.Shanker Singh 
	

Applicant. 

Chief Personnel Officer, 
South Central Railway, 
Secunderabad. 	 Re5pondent 

Counsel for the Applicant 	Mr.V.Krishna Rao 

Counsel for the Respondents 	Mr.N.Rajeswara Rao for 

Mr.D.Gopal 

CORAM: 

HON' B LE SHR I R .BALASUBRAMAN IAN, MEte ER (ADNN.) 

HON 'B I.E SHRI T .CI-IANDRASEKHARA REDDY, MEMBER (Ju1L.) 

(Order of the Division Bench delivered by 

Hon'ble Shri R.Balasubrarnanian, Menther(Admn,) ). 
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To 
1., The Chief Personnel Officer, 

S.0 • Railway, Secunderabad. 
2. One copy to Mr.v.IWishfla Rao, Advocate, CAT.Hyd, 

One copy to MrD.GOpaJ Rao, SC for Rlys, CAT.Hyd. 

One spare copy. 

pvm. 
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This application is filed by Sri H.Shanar 

Singh against the thief Personnel Officer, outh Central 

Railway, Secunderab'ad seeking 6 direction from this Tribunal 

to the respondents to' pay the batance encashment of leave 

of 105 days at his retirement. 

2. 	 The applicant superannuated from service on 
CA

414  31.7.90. The applicant is cn€itl-ed to encashment of 240 

days leave at the time of his retirement, and ho nhed. 

The applicant was 

however actually paid leave encashrnent t1ttto 135 

days only. Therefore, it is the case of the applicant that 

he should paid the encashment eJaa-l-l-ant to 105 days also. 

The respondents have filed a counter and 

opposeJ the case. It shows that on the date of superannuation 

he had only 135 days leave to be ctedit. 

We have Examined the case and we have heard 

Mr.V.Krishna Rao, Mvocate for the applicant and Mr.N.Rajeswara 

Rao for Mr.D.Gopal Rao, Standing counsel for the respondents. 

We have also perusethe records of leave account produced 

by the Railways. We fin&P?iatrecord that the leave account 
69 has been maintained properly 	the date of the retirement. 

4 
The applicant had actually 135 days Under these circumstances 

we consider that the respondents have acted accoYtt'-

dismiss the application with no order as to costs. 

-T U 
(it .8A1A5UBRANJN IAN) 	 (T . CHANDRASEICHIIRA EtEDDY) 

I 	 Melter (I4dmn,) 	 Menber(Judl) 
J 	 Dated: 30th April, 1992 

(Dictated in the Open aurt) 
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CHECKED BY 	 APPROVED 3Y 

THE HON'BLEflç. 	 V.C. 

NY/A  

THE HON' BLE MR • R. 

AND 

THE HOIJ'BLE Nfl.T.CI4JN1DP,JSEYJ.jJ REDDy: 
MEMBER(JUDL) 

AN 

THE HON'BLE 	 ROY 7 
Dated: 36-. ((-1992. 

ORDEL/ JUDG1Eb7T 

O.A.. 

Adfttit\ed and inte rim directions 
issuect\ 

Dispos d of with directions 

Dismiss1ed 

pVffl. 

Djsmjssd as Withdrawn 

Dismis4d for Lefau1t 

M.A .Or#recvRejected. 	- 

No order as to costs. - 
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This application is filed by Sri H.Shankar 

Singh against the Cilef Personnel Officer, •outh Central 

Railway, Secunderab'ed seeking e direction from this Tribunal 

to the respondents to' pay the talance encashment ' of leave 

of 105 days at his retirement. 	 - 

The applicant superannuated from service on 

31.7.90. The applicant 	 encashment of 240 

days leave at the time of his retirement, -and -te-ehoead 

paid-cash equeskIant-to the 240-days. The applicant was 

however actually paid leave encashment t 	ntto 135 

days only. Therefore, it is the case of the applicant that 
- 	i 

he should paid the encashment 	-lent to 105 days also. 

The respondents have filed a counter and 

oPPosei\the case. It shows that on the date of superannuation 

he had only 135 days leave to be ctedit. 

We have examined the case and we have heard 

Mr.V.Krishna lao, Pdvocate for the applicant and Mr.N.Rajeswara 

lao for Mr.D.Gopal lao, Standing counsel for the respondents. 

We have also peruseithe records of leave account produced 

by the Railways. We firA7Watrecord that the leave account 

has been maintained pmperly 	the date of the retirement. 

The applicant had actually 135 days Under these circumstances 

we consider that the respondents have acted acc4M1'tI"7 ov'a 

dismiss the application with no order-as to costs. 
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IN THE CENTRAL ?OMINISTRATIVE TRIBUNAL: IffDER?3PJ) BENCH 

AT HYDERABAD 

O.A.No. 368/91 

BETEEN: 

H.Shahker Singh 

AND 

Chief Personnel Officer, 
South Central Railway, 
Secunderabad. 

Counsel for the Applicant 

Counsel for the Respondents 

Date of Orders 30,4.92 

Applicant. 

Mr.V.Krishna Rao 

.. Mr.N.Rajeswara Rao for 

Mr.D.Gopal 

.. Responde 

CORAM: 

HON'BLE SHR I R .BALASUB >.AMAN IAN, MEre E1 (ADrv..) 

HON 'B IL SHRI T .CHANDRASEKHARA REDDY, MEMBER (JUDL,) 

(Order of the Division Bench delivered by 

Hon'ble Shri R.Balasubrarnsnian, Meriber(Mmn.) )• 
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To 
1. The Chief personnel Officer, 

SCRai1waY, secunderabad. • 	- 
One copy to Mr.v.Krishna Rao, Mvocate, CtX.Hyd. 

One copy to Mr.D.GopaCiao, bC for R].ys, CAT.Hyd. 

4 • One spare 
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